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Civil Appeal No. 7533/1997

I ndi an Handi crafts Enmporium & O's. Appel lant (s)
VERSUS

uad & Os. Respondent (s)

(with office report)
with

C. A No. 7534/1997, C.A No. 7535/1997, C. A No. 7536/1997, C. A No. 7537/1997 (with office re
port) and WP.(C) No. 35/2003.

Date : 17/07/ 2003 These Petitions were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE BRI JESH KUVAR

HON BLE MR JUSTICE S.B. SI NHA
For the parties:

G L Sanghi, Sr. Adv.
E C Agrawal a, Adv.

Raj Panj wani, Adv.
Vijay Panjwani, Adv.

Raj u Ramachandran, ASG
Prat eek Jal an, Adv.

Raj i v Nanda, Adv.

A Mari ar put ham Adv.

Aj ay Sharma, Adv.

P Parneswar an, Adv. (NP)
Ani| Katiyar, Adv (NP)

Sanj ay Parikh, Adv.

Sanj ay R Hegde, Adv.
Satya Mtra, Adv.

Anil K M shra, Adv.
or State of Karnataka)
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M. Ranji Thonmas, Adv.

Ms. Bhyarati Upadhyaya, Adv.
M. V N Raghupat hy, Adv.
(for State of Rajasthan)

M. Naresh K Sharma, Adv.(NP)

M. Javed Mahnud Rao, Adv. (NP)



Satish Vig, Adv.(NP)

Sridhar P, Adv.

Sudhir M shra, Adv.
Pankaj Singh, Adv.

Ms. PS N & Co. , Advs.
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Gopal Singh, Adv. (NP)
Aruneshwar Gupta, Adv. (NP)
B B Singh, Adv. (NP)

Satish K Agnihotri, Adv. (NP)
K R Nagaraja, Adv.(NP)
Krishna Sarnma, Adv.

Asha G Nair, Adv.

V K Sidat haran, Adv.
M s. Corporate Law G oup, Advs.
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Ashok K Mahaj an, Adv. (NP)

UPON hearing counsel the Court made the follow ng
ORDER

The Union of India has filed a supplenentary affidavit annexing therewith the Guidelines for E
ffective Inplenentation of the Provisions of Section 49-C of the Wldlife Protection Act. Let
the Guidelines be taken on record.

M. G L Sanghi, |earned senior counsel appearing for the appellants prays for and is allowed o
ne week’s tine to file response thereto.

List these matters after one week.

It is made clear that these cases shall not be adjourned on any account at the request of eith
er of the parties.

(D.P. WALI A) (SURAJ PARKASH)
COURT MASTER COURT MASTER



